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CENTRAL ADf11INISTRATIVE TRIBUNAL. 
ALLAH ASAD B ENGH : ALLAHABAD. 

Review Applicati-ln NQ.40 ef 2004. 

In 

Original Al"Jllicati~n Ne.139 of 2003·. 

Allahabad thi~ tra 19th day !f ~by 2004 . 

Hon 'h le Mlj G:1 n K K Srivastava, Yember ("') 
[o!l 'lJ.le f.J:s . ~eru Chhibber. lAamber (J) 

Sudama Singh Yadav 
aged about 25 years 
son of Sri K.P. Yad~v, 
r/o Village Babhnion, Rai~ur . 
Chanduali Varanasi . 

• •••• App lie ant/Rev ie1:;e st. 

(By Advocate : Sri T.s . Pande y) 

Versus . 

1. Union of India through Secretary 
t.ti.nistry of Communic atitn, NevJ De lhi. 

2 . Director Postal Services , 
District Alla hub ad . 

3. Post tlilstar General, 
Post Off ice, District Allahabad . 

4. Senior Superintendent of Post Offices , 
Eastern Di vision, Varanasi . 

5 • ,;w.•d fl: sh Singh 
aged abeut 36 ye ars 
son of J. Sing h r/o Village 
Babhnion Ra i~ur, Chanduali 
V5!ranasi. 

{By nclvoc a te : 

0 RD ER - - -- -- - ._ 

• •••• aespondents . 

) 

(By ~.on •b le /\'lrs . tv~cra ChhibrJer, J.M.) 

This R . A. has been file d by applicant agninst the 

judgrrent and order dated 01.04.2004 on the ground that the 

judgme nt given is illega l as it is aga inst the rules a nd 

in violation of Artie le 311 of the Con5tituti<.>n. 

2 . It goes v-iithout saying th'-t v-Je have already ex11rassed 

Clur views and if applic a nt feels. judgm~ nt is vJrong, the 

renedy O}&en to him is t o cha lle nge it in High Court. 
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\Ve cannet sit in aptpeal ever •ur ewn orders. Ile have 

already given a detaile d judgrront supported by 

re asens, therefore , ne ca se has been made e ut fer 

revie~. 

l- ~ 
3. It is set t led l aw that .tev:iew cann~t be fiW 

for re-arguing the c ase , therefore , R.n. is dismissed 

in circulatio n. 

t.~mber-J.. t.~mber-A. 

t.\anish/-
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